
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Indian Boilers (Gujarat Amendment) Act, 1990 
 

19 of 1990 
 
 
 
 
 
 
 
 

Keyword(s): 
Indian Boilers Act 
 



EXTRAORDINARY 'i ' PUBWSHBD BY AUTHORITY 
- -- 

Vol. XXXT] THURSDAY, NOT. 8, 19901KdRTIEA 17, 1912 - ---- -.--- 

' ~ h ~ b @ ~ e n t o ' W P a r t f i r o Q l r . t b r i % p r y b ~  

\ Acts of the Gufarsst Legislature and Ordinances prgmdghted and 
Regulafiom made by the Govmor. 
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The following Act of the Gujarat Legislature having been assented to by . 
the'President on the 26th Ootober, 1990 is hereby publisbod for general infor- 
mation. 

R. M. rnETA, 4 
Secretary to the aovemment of Bujarat, 

h g a l  Depadment . 

(F id  published, after having received tho assent of the President in the 
' "Gujarat. Government Gazette" on the 8th November, 1990). 

AN ACT 

JursJler Q d d  the Indian Boile~s Act, 1923 itt its appldaalh tu th Stub 
F of #tijarat. 

It is horeby euactcd in ibo Foltg-first Year of tho Republic of India as 
follow8 :- 

i. This Act may be called the Indian Boilcrs ( Qnjarat"Amendmcat ) 
*Act, 1990. Ehort tiU8. 

V d  2. In the Indiau Boilere A&, 1923, in its applioatioa to the &h of 
Amen- 10% uuj,,,t (Jmoinafter, rcferred t o  as "the prhoipsl A M ) ,  in section 22, for d - 

the w o d a  "one hundred mpeetl", the words "two kundrcd rupee$' shll 2z of v of 
be aubatituted. o 1m. 
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3. In the prinoipal Act, in seotion 23,- * 
(1) for the words "five hundred rups" ,  the wordr "ono thoasasd 

rupees" shah lw mbatitnted ; 

(2) for the 'words "one h u m i d ,  rupees", the worda "two hundred 
r u p "  shall b mb&ituM. 

4, In the prinoipal A&, in mtioa 24, for the worda "five huudred 
rupee.a'', the w o h  "one thonesnd mp$' &a11 be aubabituM, 

6. In. the prinoipal Act, in section 26, in sub-mtion , (4, for the wordil 
"five hundred mpeod', the words "one t h o d  mpeed' shall be 
aubatitukd, 

6. In the prinaipal Aot, in mctioa 30,- 

(1). for. tho mrde "one hu4drcd r u p " ,  the 'RO& "two - hundred 
rupoee" dull be mhitutcd ; 

K& / 

(2) for the wonla "00 thowand rupees'; tho worda "two thotieand 
mpoa" h U  be* eub&ituted, 

.* 




